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lNrTHE CENTRAL ADMINISTRATIVE TRIBUNAL V41k 

CUTTACK BENCH, CUTTACK 

................................. 1994 

'zo Lt- ......................................... 	( s) 
Versus 

Respondent ( s) 

Petitioners are permitted to 

jo!ntly file their application. Thus 

the Misc.application is disposed of 
accordingly. 

NBER 	TRT 

LA La," 
}ard Shrj DmRJtnaik, learned 	tL.l1, 

counsel for the 9ftliLdoners and Shri 
Akhaya Mishra,learned Additional 

Stnding Counsel(Ceritral). It is seen 	 t1JT 
that the applicant No.1 hd submitted  

a representation to Respondent 2, as 
long back as 17.3.1994. It was 

mentioned that other applicants have 

also submitted similar representations 

in the matter. It is hereby directed 

that a suitable reply in the form of 	\c1 R_w&Lc 
a speaking order be issued to 4nnexure..1 

by the Respondent 2 within' 40 days fror. 

the receipt of these orders. Liberty 

is given to the applicants to agitate H 

their grievance, if any, after the 	H 
disposal of the representation under 

reference. The application is disposed 

of accord irig ly. No costs. 

Hand over a copy of the order to 

000 
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2 0.12.9 the petitioners' counsel and a copy of 

the order be sent to the reppondents and 

a copy of the order be rnide available to 

Shri Akhaya Mishra,learned Additional 

Standing Counse1entra].) 
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